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Clauses 9 to 11 were added to the Bill. 

Clause 12—(Power to make rules) 

SHRI SANAT KUMAR RAHA : Sir, I 
move : 

7. "That at page 6, line 3, for the words 
'five hundred rupees' the words 'one 
thousand rupees' be substituted." 
The question was proposed. 
Sir, the spirit of the amendment is that 

instead of Rs. 500, it should be Rs. 1000. 
especially when the employer will break the 
law and the rules. 

The questiorl was proposed. 

SHRI K. V. RAGHUNATHA REDDY  : 
I am not agreeing. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATHA MISRA) : The question is : 

7. "That at page 6, line 3, for the words 
'five hundred rupees' the words 'one 
thousand rupees' be substituted." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATHA MISRA) : The question is : 

"That clause 12 stand part of the Bill." 
The motion was adopted. 
Clause 12 was added to the Bill. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Clause 1—the amendment 
to this clause is barred. 

Clause  1  was added to the Bill. 
The Enacting Formula and the Title were 

added to the Bill. 

SHRI K. V. RAGHUNATHA REDDY: 
Sir, I move : 

"That the Bill be passed." 

The question was put and the motion was 
adopted. 

RESOLUTION ON ROAD DEVELOP-
MENT 

THE MINISTER OF SHIPPING AND 
TRANSPORT (DR. G. S. DHILLON) : Sir, I 
beg to move the following Resolution : 

"In supersession of the Resolution on Road 
Development adopted by the Constituent 
Assembly of India (Legislative) on the 19th 
November, 1947, and as subsequently 
amended by that Assembly on the 8th 
December, 1949 and by the Parliament on the 
14th April, 1950, this House hereby resolves 
that : 

1. There shall continue to be set apart an 
amount not less than 3.5 paise per litre out 
of the duty of customs and of excise levied 
on motor spirit and the proceeds thereof 
shall be applied for the purposes of road 
development. 

2. (a) The proceeds of such an amount 
so set apart in any financial year, reduced 
by duty attributable to taxed motor spirit 
used in aviation during the same period, 
shall be credited as a block grant to a 
separate Road Fund to be maintained in the 
Public Account of India. 

(b) For the purpose of this Resolution 
taxed motor spirit shall mean motor spirit 
upon which the duty of customs or excise 
shall have been paid and in respect of 
which no rebate of such duly have been 
given. 

3. (1) The Road Fund shall be alloca 
ted as follows : 

(a) a portion equal to twenty per cent 
shall be retained by the Centra! 
Government as a Central Reserve, this 
percentage being applicable with effect 
from the allocation due for the financial 
year 1948-49. 

(b) Out of the remainder there shall 
be allocated by the Central Government a 
portion for expenditure in each State and 
Union Territory specified     in     the     
First     Schedule 
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to the Constitution as near as may be in 
the ratio which the consumption of taxed 
motor spirit other than motor spirit used 
in aviation, in each area for which an 
allocation is to be made shall bear to the 
total consumption in the territory of India 
of taxed motor spirit, other than motor 
spirit used in aviation during the financial 
year concerned. 

(2) The portions allocated for expendi-
ture in the various States and Union 
Territories shall be retained by the Cen-ral 
Government until they are actually required 
for expenditure in the manner hereinafter 
specified. 

(3) If in the opinion of the Central 
Government, the Government/Adminis-
tration of any State/Union Territory has at 
any time— 

(a) failed to take such steps as the 
Central Government may recommend for 
the regulation and control of motor 
vehicles wilhin the State or Union 
Territory; or 

i(b) delayed without resaonable cause 
the application of any portion of the 
Road Fund allocated or reallocated, as 
the case may be, for expenditure within 
the State of Union Territory. 

the Central Government may resume the 
whole or part of any sums which is may at 
that time hold for expenditure in that State 
or Union Territory. 

(4) All sums resumed by the Central 
Government from the account of any State 
Government/Union Territory Ad-
ministration as aforesaid shall be re-allo-
cated between the credit accounts of State 
Government/Union Territory Ad-
ministration and the reserve with the 
Central Government in the ratio of the main 
allocation for the financial year preceding 
the year in which the re-allocation is made. 

Provided that the sums so calculated as 
the share of the State/Union Territory from 
whose account the resumption has been 
made shall be credited to the reserve with 
the Central Government. 

(5) Special additions to the Road Fund 
for linancing particular projects may be 
accepted from source other than mentioned 
in para 2(1) which shall be kept in a special 
Reserve and utilised for such projects. 

4. The balance to the credit of the Road 
Fund or of any allocation thereof shall not 
lapse at the end of the financial year. 

5. No expenditure shall be incurred from 
any portion of the Road Fund save  as   
hereinafter   provided. 

6. The Central Reserve with the Central 
Government shall be applied first to 
defraying the cost of the administering the 
Road Fund and thereafter the balance of 
Central Reserve and Central Road Fund 
(Allocation) shall be utilised for financing 
such of the schemes connected with roads 
as the Central Government may approve 
and the sums allocated for expenditure in 
the States/Union Territories from these 
sources may, subject to the previous 
approval of the Government of India to 
each proposal made, be expended upon any 
of the following objects, namely : 

(a) Road Research and Intelligence 
Schemes; 

(b) Traffic Studies and Economic 
Surveys; 

(c) Training arrangements for young 
Engineers; 

(d) Schemes of all-India importance 
such as those leading to the removal of 
regional unbalance such as helping in the 
development of tribal areas, backward 
regions, promoting inter-State 
communication facilities, helping in 
combating anti-social elements like 
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dacoits, Naxalites, etc., promotion of 
tourism etc., road/bridge works required 
for National Projects like Atomic Power 
Stations, Industrial Undertakings etc. 
likely to be lost sight of by the road 
authorities concerned in the midst of 
other activities. 

Provided   that   the amounts   in   the 
Special Reserve shall be applied only 
to the purposes for which they ate 
earmarked. 
7. No expenditure shall be approved by 

the Government of India to be incurred 
from the Central Road Fund without the 
prior approval of the Union Minister  of  
Shipping  and  Transport." 
I may recall that the Central Road Fund has 

been in existence since 1929-30 and so has 
been the Resolution on Road Development 
governing this Fund except for minor 
modifications made from time to time to meet 
the requirements arising out of the 
development taking place now and then. The 
existing Resolution is based on the Resolution 
last adopted by Parliament en 14-4-1950. 

As hon. Members might be aware, the 
Central Road Fund is a non-lapsing Fund and 
derives its revenue out of customs and excise 
duties on taxed motor spirit (i.e. petrol used 
by motor vehicles) at 2\ annas per gallon. 
Aactually, to begin with, the rate of accruals 
to this Fund in 1929-30 was 2 annas per 
gallon. Subsequently, it was raised to 2^ 
annas in 1931 and has stayed at the level 
since then. 

Ever since its creation, the Fund has 
provided a sustained source for supple-
menting the other sources available for 
financing road development in the country, 
especially in areas which are likely to be lost 
sight of by the various road authorities in the 
midst of their manifold acti vities like projects 
required for promoting inter-State road 
communication facilities helping in the 
opening of new area, providing funds for 
schemes of research and intelligence, etc. 
Although ever since the ushering in of 
planned development in the 

4RSS/76-8 

country since 1931, considerable money is 
being provided under various other sources 
also for road development as part of Central 
and State Plans, the need for paying particular 
attention to the special needs referred to by me 
a little while ago still continues since our road 
requirements are so vast that we require a 
tremendous lot of money to catch up with the 
progress being made in the developed 
countries of the West. The Central Road Fund 
has, there-force, to continue to meet many felt 
needs. However, in the light of our experience 
with the working of the Central Road Fund 
since its creation in 1929-30 and the de-
velopments which have taken place since then, 
Government feel that the objectives of the 
Fund require some modifications so as to 
provide greater emphasis on research, training, 
surveys and special studies, and roads of all-
India importance like roads leading to the 
removal of regional imbalances as those 
helping to the development of tribal areas, 
backward regions, promoting inter-State 
communication facilities, assisting in 
combating anti-social elements. 11 am 
removing the words relating to dacoits and 
Naxalites. 

5 P.M. 

The idea is also to lay emphasis on 
promotion of tourism, etc. road/bridge works 
required for national projects like atomic 
power stations, industrial undertakings, etc. 
By another amendment we propose to include 
agricultural marketing areas and construction 
of resting places for drivers and conductors 
and other wayside facilities. These are sectors 
which might not get the required attention by 
the various road authorities in the midst of 
their other manifold responsibilities for 
meeting local requirements. The objectives of 
the Fund contained in paras 6 to 8 of the 
existing Resolution are, therefore, proposed to 
be slightly rearranged and modified with this 
aim in view. While doing so, it is also 
proposed to take advantage of this opportunity 
to effect certain other amendments in the 
existing Resolution to delete out of date 
portions. 
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With this background, I would now explain 

to you the modifications proposed to be made 
in the new Resolution before you vis-a-vis the 
existing Resolution. Briefly the position is 
that : 

(a) the first 5 para of the proposed 
modified resolution are more or less the 
same as those in the existing resolution 
except for some procedural/drafting 
changes required to indicate the present 
position.      For example— 

(i) There is a mention of 'extra' duty of 
customs and excise in para 1 of the 
existing resolution. This word 'extra' is 
now redundant in the present context as 
the 'extra' duty intended for the Central 
Road Fund has since been merged in the 
Central Excise Duty and the required 
amounts are being provided for this Fund 
from out of the Consolidated Fund of 
India by way of block transfer. 

i(ii) In para 1 of the existing re-
solution, the rate of accrual has been 
indicated in annas per gallon. It is now 
proposed to indicate it in metric terms 
i.e. Naye Paise per litre instead of annas 
per gallon. 
(iii) Sub-paras 2(1) and 2(2) of the 

existing resolution are proposed to be 
redrafted as indicated in the proposed/ 
modified resolution as sub-para 2(1). It 
does not involve any modification in 
substance but means only a drafting 
modification to bring out that the road fund 
shall be maintained in the Public .  
Account of India. 

(iv) In para 3(l)i(b) of the existing 
resolution, there is a reference to the 
"Calender year ending during the finan-
cial year concerned" for calculating the 
amount that may be available for each 
State/Union Territory. Reference to 
"Calender year" is now proposed to be 
deleted and substituted by financial year 
so that the basis for calculating the 
amount of accruals to the Fund is   also  
financial   year   which  is   being 

following  in    all    other    accounting 
matters. 

(v) In para 3 of the existing resolution, 
there is a mention of Part 'A' and Part 'B' 
States. Since this distinction does not 
exist at present, it is proposed to 
substitute the words "States and Union 
Territories" for the words Hart 'A', States 
and Part 'B' States wherever these words 
occur in para 3. 
(b) Paragraphs 6 to 8 of the existing 

Resolution relating to the objectives of the 
existing Fund are proposed to be replaced 
by para 6 of the. suggested modified 
resolution in the light of the background 
given by me earlier indicating Government's 
thinking to revise the objectives of the Fund 
to provide for greater emphasis on research, 
training, surveys and investigations and 
schemes of a l l - India  importance like 
roads in tribal, backward, hilly areas—here 
I may also add marketing areas links—
which also occupy an important place in the 
Prime Minister's 20-Point Programme, 
loads intended to promote inter-State com-
munication facilities, helping in combating 
anti-social elements like dacoits and 
Naxalites, which 1 am just now proposing 
to delete, promotion of tourism, etc., 
road/bridge works required for National 
Projects like Atomic Power Stations, 
Industrial Undertakings, etc. Further, the 
"revised objectives" will now be common 
to both the Central Road Fund Allocations 
and Central Road Fund (Ordinary) Reserve. 
The main idea underlying the proposed 
revised objectives is to ensure greater 
attention to schemes of all-India interest as 
distinct from schemes of local character 
which could be easily attended to as part 
of the local development projects. 

(c) Paras 9 and 10 of the existing 
Resolution refer to Standing Committees. 
Since all the Standing Committees were 
abolished by the Government in lune 1952, 
paras 9 and 10 of the existing Resolution 
are now out of date and hence 
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paras 9 and 10 of the existing Resolution 
are proposed to be deleted in the modified 
Resolution. 

Sir, I now move that the Resolution before 
you may be adopted by the Rajya Sabha. 

Also, Sir, along with this, I move my 
amendments to paragraph 6 of this 
Resolution. 

Sir, I move : 

"That in para 6(d)   of the    Resolution  
:— 

(i) in line 5, delete the words 'like 
dacoits. Naxalites'; 

(ii) in line 5, between the words 'anti-
social' and 'elements' add the words 'and 
criminal'; 

(iii) in line 6, between the words 
'tourism' and 'etc.' add tie words 
'agricultural  marketing  areas links'; 

(iv) in line 6, after "tourism, etc' add 
'part contribution to programme for 
setting up drivers', conductors' and 
cleaners' roadside resting places and 
passengers' wayside facilities on State 
roads etc' " 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : The Resolution and the 
amendments are open for discussion. Yes, Mr. 
Gunanand Thakur. 
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SHRI SANAT KUMAR RAHA (West 

Bengal ) : Mr. Vice-Chairman, Sir, after the 
National Public System Bill which the Minister 
brought forward under the Twenty Point 
Programme, he has come forward with the 
second Bill. I think this is also under the 
Twenty Point Programme for the development 
of roads. Road transport must be strengthened. 
Though I welcome this Bill whole-heartedly, I 
find that this is rather, what we call, a poor 
fund of Rs. 7 crores for this gigantic task. The 
Resolution covers road research and 
intelligence schemes, traffic studies and 
economic surveys and training arrangements 
for young engineers. I cannot understand how 
this fund can cope I with the gigantic task 
which has been envisaged in this Resolution. I 
also think that an investment of 100 crores of 
rupees can create 10,000 man years of employ-
ment as against 2000 in rail and 5000 in 
agriculture. It has been stated by Mr. Dhingra, 
the President of All-India Road Transport. Sir, 
the growth of road transport is the prime 
necessity for a developing country especially. 
We have been focussing attention on road 
transporation recently. It is necessary for the 
growth of the economy of the country. It is also 
under our Twenty Point Programme. If the 
Twenty Point Programme be seriously 
implemented, then this fund is meagre. The 
Government has already brought forward so 
many Bills. If they want to implement this Bill 
seriously, then I think this poor fund cannot 
meet our ambitious expectations. 

Sir, the road transport is increasing fast. 
For example, during the last decade, road 
goods traffic has risen from 34 to 65 billion 
tonnes kilometers. It will be 110 billion 
tonnes kilometers in  1978-79. The 

growth is very very fast, I would draw the 
attention of the Minister that the revenue of 
the Government is also increasing very fast. 
With the growth of business, agriculture and 
industry, there has been in twenty years 1300 
per cent growth in the revenue of the 
Government from road transportation. Sir, 
there are three types of transportation 
committees. One is under the Planning 
Commission, the other is under the States and 
the third is under the Central Ministry. Sir, 
there are three committees at these three 
levels. There is road transportation, air 
transportation, rail transportation and inland 
water transportation. There should be one sin-
gle policy. A national policy regarding the 
development of road transport should be built 
up or formulated. 

Sir, the Minister has come with so much 
seriousness regarding the development of 
roads, we are happy that he has brought 
forward two legislations for the development 
of roads. I would request him to pursue this 
co-ordination machinery. The total 
transportation system in India should be co-
ordinated in such a manner that our 
developing country can move faster and 
faster. I would also say that on the road-side, 
rest houses are wanted, sheds are wanted.... 

SHRI KALYAN ROY (West Bengal): And 
less number of robberies. 

SHRI SANAT KUMAR RAHA : Sir, we 
are still living in the era of bullock-carts. Sir, 
we repair roads with very meagre amounts. 
With meagre amounts, national highways 
cannot be maintained and repaired. We find 
that we are still in the bullock-cart era. So, the 
bullock-cart should also be modernised. But, 
how ? Bullock-cart with heavy load damages 
the road. There are so many potholes in the 34 
national highway. When you go from Calcutta 
to Farakka, the life of your truck or taxi or car 
will be only 50 per cent of what the manufact-
urers guaranteed. So, road development 
should be seriously considered. Road 
development  can  be   a     standard   of  our 
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economic growth. So, priority should be given 
to road development. Necessary finances 
should be allocated for this purpose. The 
allocations in the Plans should also be 
increased year to year. Sir, I find that there 
was ten per cent allocation in the First Plan. 
The allocation has come down to 2.7 per cent 
in the Fourth Plan. Sir, though the money is 
greater in volume than the previous allocation, 
still I think the percentage should be increased 
for the development of roads. Sir, our 
agricultural activity, industrial activity, 
cultural activity, and our national integration 
depends on the road development. So, Sir, I 
shall not take much time of the House because 
there is already another Bill before the House. 

With these words, Sir, I support whole-
heartedly this Bill. And I would also say that 
our hon. Minister is serious enough and is 
taking pains to develop the roads. I would 
urge upon him that during his tenure in the 
Ministry, he should create a co-ordinating 
machinery so that this havoc in the co-
ordination is removed. Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Shri Ranbir Singh. Please 
do not take more than seven minutes. 
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DR. G. S. DHILLON : Mr. Vice-Chair-
man, Sir, I thank the hon. Members for the 
suggestions they have been kind enough to 
make. Perhaps, it seems, there is some 
misunderstanding. This Resolution only 
pertains to one specific fund, the Central Road 
Fund and this is not a general Budget. The 
general Budget will be discussed at the time 
of the debate. This Resolution is brought just 
to modify the objectives of the Central Road 
Fund which
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is coming to us since 1929-30 and which 
was modified from time to time in 1934, 
1949 and later on. 

The points raised in this debate are mostly 
concerning the general Budget. The Central 
Road Fund does not provide anything for the 
national highways. In 1929, the Central 
Government had ten per cent; rest of that 
went to the States. In 1934; it was fifteen per 
cent for the Central Government and later on, 
in 1949, it was raised to twenty per cent and 
the rest of that went to the States. It is a non-
lapsing fund which goes on accumulating. 
The total amount of this fund at present is 
about Rs. 8 crores and this is distributed 
amongst the States based on the consumption 
of spirit and petrol, which we verify from the 
Ministry of Chemicals and Petroleum and 
Companies and the companies. 

There was some discussion going on that 
it should be merged into the general fund. 
This is a fund in which the States have 
claims of their own. Without going through 
much of the procedural wrangles like 
consultation with the Planning Commission 
etc. We have come round to certain 
modification, like research and training, 
improvement of backward areas and all the 
objectives that we have expressed. 

I must tell Gunanandji, if he is here, that 
though this road Nansi which he mentioned, 
on the national highway No. 31, is outside 
the scope of this Resolution, it is already 
under consideration for some diversion. So 
far as its working is concerned, it is already 
working. The diversion is just to save it from 
erosion from the Ganga waters. 

About the useful suggestions given by my 
very dear old colleague, Shri Ranbir Singh, I 
assure him that we are very keen to do as 
much work in this field as possible and we 
are trying to get as much money as possible. 

Mr. Raha has so keenly repeated his old 
demand about co-ordination, this time co-
ordination not only between the Central 
planning and State planning but also— he has 
added to his earlier suggestion-coordination 
between various wings of transport, railway 
and road transport. That is a very welcome 
suggestion. 

Mr. Vice-Chairman, Sir, you will see that 
for the first time when it was discussed and 
that debate was very fresh in my mind, this 
Resolution was coming and at that time when 
I came, it was almost ready. So, I have deleted 
the words "Dacoit" and "Naxalite" because a 
dacoit is not a dacoit always a Naxalite is not 
a Naxalite always. There is ample scope for 
reform. They can be very useful members of 
the society at any stage. 

This was a mistake on our part. But I have 
retained the word 'anti-social'. I may become 
anti-social sometimes. Who knows ? Perhaps, 
Mr. Kalyan Roy may not add me also along 
with him. But as I see, he is not anti-social at 
present. 

Then, Sir, after discussions and consultations  
which   I  had   in  the  Lok  Sabha, ! I have 
added the words 'agricultural mar-I keting 
areas links'.   Though a very humble beginning,  
I have     introduced  it for the I first time.    I 
have also added the words 'part contribution to 
programme for setting up drivers',  conductors' 
and  cleaners' roadside resting     places  and     
passengers wayside facilities    on  State     
roads  etc.'. This is just a small beginning. 

I also mentioned in the other House that I 
had tried to select one road which should 
serve as a model for others so far as amenities 
for the operators and workers are concerned. 
At present, without much discussion with the 
people concerned who have a grip over this, I 
think we may not be able to proceed. But I 
think the road from Delhi to Agra, which is 
most frequently travelled by our tourists and 
other visitors could be taken up as a model 
route to build these wayside facilities  and    
workers' resting    houses. Then. 
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1 want to show it to the transport department 
of other States how they could develop them 
in their own States. 

Another point which had been mentioned 
here, though it is not connected with this 
Resolution and to which Mr. Raha referred, is 
about the constraints and obstructions in the 
transport. In the last Chief Ministers' 
Conference, 1 had been able to convince some 
of them that we must do away with the octroi, 
which is a big obstruction for inter-State 
movement of transport. So, we have set up a 
committee of six Chief Ministers to go into it. 
Some are in favour and some are against it. 
But let us hope we are able to come round to 
some solution so that these unnecessary 
constraints are removed. This would make 
quicker transport possible. 

If I have left out other points, it is because 
they are not relevant here. They are relevant 
to the general debate, which will follow, on 
the demands for grants in respect of transport. 
I will keep them reserved for my reply at that 
time because they are relevant to that part of 
the Budget. 

THE VICE-CHAIRMAN (SHRI LOK-
ANATH MISRA) : We shall now take up the 
Government amendment. The question is : 

"That in para 6(d) of the Resolution: 
(i) in line 5, delete the words 'like 

dacoits, Naxalities'; 
(ii) in line 5, between the words 'anti-

social' and 'elements', add the words 'and 
criminal'; 

(iii) in line 6, between the words 
'tourism' and 'etc.' add the words 
'agricultural marketing areas links'; 

(iv) in line 6, after 'tourism etc?, add 
'part contribution to programme for 
setting up drivers', conductors' and 
cleaners' roadside resting places and 
passengers wayside facilities on State 
roads etc' 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA): Now, I will put the 
Resolution, as amended, to vote. The question 
is : 

"In supersession of the Resolution on Road 
Development adopted by the Constituent 
Assembly of India (Legislative) on the 19th 
November, 1947, and as subsequently 
amended by that Assembly on the 8th 
December, 1949 and by the Parliament on the 
14th April, 1950, this House hereby resolves 
that— 

1. There shall continue to be set apart an 
amount not less than 3.5 paise per litre out 
of the duty of customs and of excise levied 
on motor spirit and the proceeds thereof 
shall be applied for the purposes   of   road   
development. 

2. (1) The proceeds of such an amount so 
set apart in any financial year, reduced by 
duty attributable to taxed motor spirit used 
in aviation during the same period, shall be 
credited as a block grant to a separate Road 
Fund to be maintained in the Public 
Account of India. 

(2) For the purpose of this Resolution 
taxed motor spirit shall mean motor spirit 
upon which the duty of customs or excise 
shall have been paid and in respect of 
which no rebate of such duty have been 
given. 

3. (1) The Road Fund shall be allo 
cated as follows: 

(a) a portion equal to twenty per cent 
shall be retained by the Central 
Government as a Central Reserve, this 
percentage being applicable with effect 
from the allocation due for the financial 
year  1948-49. 

(b) out of the remainder there shall be 
allocated by the Central Government a 
portion for expenditure in each State and 
Union Territory specified in the First 
Schedule to the Constitution as near as 
may be in the ratio 
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in which the consumption of taxed motor 
spirit other than motor spirit used in 
aviation, in each area for which an 
allocation is to be made shall bear to the 
total consumption in the territory of India 
of taxed motor spirit, other than motor 
spirit used in aviation during the financial 
year concerned. 
(2) The portions allocated for expen-

diture in the various States and Union 
Territories shall be retained by the Central 
Government until they are actually required 
for expenditure in the manner hereinafter  
specified. 

(3) If in the opinion of the Central 
Government, the Government/Adminis-
tration of any State/Union Territory has at 
any time— 

 

(a) failed to take such steps as the 
Central  Government  may  recommend 
for   the   regulation   and   control    of 
molor     vehicles  within     the State  or 
Union Territory ; or 

(b) delayed without reasonable cause 
the application of any portion of the 

Road Fund allocated or re-allocated, as the 
case may be, for expenditure within the 
State or Union Territory. 

The   Central   Government   may   resume 
the whole or part of any sums which  it may 
at that  Lime hold  for expenditure     in that     

State or     Union Territory. 
(4) All sums resumed by the Central 

Government from the account of any State 
Government/Union Territory Ad-
ministration as aforesaid shall be reallocated 
between the credit accounts of State 
Government/Union Territory Ad-
ministration and the reserve with the Central 
Government in the ratio of the main 
allocation for the financial year preceding 
the year in which the re-allocation is made. 

Provided that the sums so calculated as 
the share of the State/Union Territory from 
whose account the resumption has been 
made shall be credited to the reserve with the 
Central Government.       i 

(5) Special additions to the Road Fund for 
financing particular projects may be 
accepted from source other than mentioned 
in para 2(1) which shall be kept in a special 
Reserve Fund and utilised for such projects. 

4. The balance to the credit of the Road 
Fund or of any allocation thereof shall not 
lapse at the end of the financial year. 

5. No expenditure shall be incurred from 
any portion of the Road Fund save as   
hereinafter   provided. 

6. The Central Reserve with the Central 
Government shall be applied first to 
defraying the cost of the administering the 
Road Fund and thereafter the balance of 
Central Reserve and Central Road Fund 
(Allocation) shall be utilised for financing 
such of the schemes connected with roads as 
the Central Government may approve and 
the sums allocated for expenditure in the 
States/Union Territories from these sources 
may, subject to the previous approval of the 
Government of India to each proposal made, 
be expended upon any of the following 
objects, namely: 
 

(a) Road  Research   and   Intelligence 
Schemes ; 

(b) Traffic Studies and Economic 
Surveys; 

(c) Training arrangements for young 
Engineers ; 

(d) Schemes of all-India importance 
such as those leading to the removal 
of regional imbalance such as helping 
in the development of tribal areas, 
backward regions, promoting inter- 
State communication facilities, helping 
in combating anti-social and criminal 
elements etc., promotion of tourism, 
agricultural marketing areas links etc., 
part contribution to programme for 
setting up drivers', conductors' and 
cleaners' roadside resting places and 
passengers   wayside   facilities   on  State 
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roads etc., road/bridge works required for 
National Projects like Atomic Power 
Stations, Industrial Undertakings etc. 
likely to be lost sight of by the road 
authorities concerned in the midst of 
other activities. 

Provided   that   the amounts  in  the 
Special Reserve shall be applied only 
to the purposes for which they are 
earmarked* 
7. No expenditure shall be approved by 

the Government of India to be incurred 
from the Central Road Fund without the 
prior approval of the Union Minister of 
Shipping and Transport." 
The motion  was adopted. 

THE   WORKMEN'S   COMPENSATION 
(AMENDMENT)   BILL,   1976. 

THE MINISTER OF LABOUR (SHRI K. 
V. RAGHUNATHA REDDY): Sir, I beg to 
move : 

"That the Bill further to amend the 
Workmen's Compensation Act, 1923, be 
taken  into consideration." 

Sir, the purpose of the Bill is very limited i and 
the subject-matter falls within a very! narrow 
compass. Notwithstanding that, i will not be 
unjustified if I state that this small piece of 
legislation signifies a landmark in the history of 
labour legislation and also in the history of the 
workmen's compensation legislation. The hon. 
Members are aware that the Workmen's Com-
pensation Act, 1923, is itself a social security 
legislation to be placed on the statute book. The 
Act provides for payment of compensation to 
workmen and their families in case of industrial 
accidents and of certain occupational diseases 
resulting in death or disablement. It underlines 
the sound principle that if a worker receives 
injury arising out of and in the course of 
employment, he or his dependants should be 
paid due compensation by the employer. There 
is quite a lot of case law on this subject and I do 

not want to refer to it. It fulfills the need to 
protect the worker from dangerous machinery 
and to compensate his loss or injury and to 
provide for his family. The Act at present 
applies to certain categories of railway 
employees and persons drawing monthly 
wages not exceeding Rs. 500 per month and 
employed in certain employments of 
hazardous nature as specified in Schedule II to 
the Act. Schedule II includes persons 
employed in factories, mines, plantations, 
mechanically-propelled vehicles, construction 
works, etc. The State Government are 
empowered to make addition to Schedule 11 
as and when necessary. 

With the introduction of the Employees' 
State Insurance Scheme, the liability for 
payment of compensation for industrial 
accidents and occupational diseases is being 
gradually transferred from the employers to 
the Employees' State Insurance Corporation. 
However, it will take some time to extend the 
ESI Act, 1948 to all areas and to cover all 
establishments thereunder. As such, the 
Workmen's Compensation Act, 1923 
continues to be in operation and it is necessary 
to effect changes in it. 

The Act was last amended in 1962. Since 
then, a number of proposals for amendment of 
the Act arising from recommendations of the 
National Commission on Labour, the Labour 
Laws Review Committee set up by the 
Government of Gujarat and the Law 
Commission of India are under consideration. 
These proposals will require a comprehensive 
amendment of the Bill. Meanwhile, I am 
placing before you. for enactment, a few 
proposals of an urgent nature. 

As mentioned earlier, the coverage under 
the act is at present restricted to those drawing 
wages not exceeding Rs. 500 per month. This 
limit is considered very low in the context of 
the current wage levels in private as well as 
public sectors. There have, therefore, been 
persistent requests for enhancement of the 
wage limit for coverage under the Act. It is 
accordingly proposed to increase the wage 
limit for coverage of workmen under the Act 
from 


